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3 	6.4.96 With the consent of the counsel 

for the 	titioner Shri ashok Moharity 

requests for a short adjournment. 

Call on 15.5.1996. 

MLMJL3iR 	MlNIeTRt .L iv) 

4. 	15.5. 96 Mr. D.p.Dhalsali ant,leamed 

H counsel for the applic9nt is (1 

accaxiatic*-i. Aijourned to 18th June, 

bmber (ldnmn.) 

5 	18 .6.96 Show cause filed a nd copy 

served on the learned counsel for the 

petitioner. The matter may be listed for 

H hearing regarding admission on 24.6.1996 

VIHIaZ4N 

6 	124.6.96 At the reqist of Shri D.Dhalasc 

Office note as 
action ( if any) 
taken on ocder 

adjourned to 25.6.1996. 

VICE-CHA IRPhN 

Mc4BER (DMINISTRX I 

7. 25.6.9 	 ard Shri ).P. 

H Dha1saant, learned counsel for the 

applicant arJ Shri Ashok Mohanty, learned 

H senior Starjnq Counsel (Central) for the 

c 

H 
H 	H 	esorents• The main grievance in this 

pe ti ti on is 	 n ion 

order at nriejcure_l as illeal. The 

counsel for the applicant himself has 

prcduced a coiy of the order dated 

14.5.96 which IS the result of a 

H represntation of the apL.iicant against 

the order 0. 	In this orr. 

c L1ca) 



00~ ( A ) 

c 

Ser i at 
No. 	Date of 
Order 	Order 

Order with Signature 

the Chief postmaL: te r General has oeen 

pleased to revoke the order of 

suspension of the applicant with 

imrediate effect without prejudice 

to any other action. since the main 

grience of the applicant has oeen 

n :et(fbn view of the re vcati on of the 

suspension order, this application 

has become infructus and is 

accordingly dismissed. 

-airsan 

Iv [ oer (irun.) 
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